FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF J HV SUGAR LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor JH V SUGAR LIMITED
2. | Date of incorporation of corporate debtor 11/11/1997
3. | Authority under which corporate debtor is | ROC Kolkata
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U15421WB1997PLC085863
Identification No. of corporate debtor
5. | Address of the registered office and | Kamlalaya Centre, 156-A, Lenin Sarani,
principal office (if any) of corporate debtor | Room No. 212, IInd Floor, Kolkata, West
Bengal - 700013
6. | Insolvency commencement date in respect | 07™ April, 2025 (CIRP order received on
of corporate debtor 08" April, 2025)
7. | Estimated date of closure of insolvency | 04" Oct, 2025
resolution process
8. | Name and registration number of the | Alok Kumar Agarwal
insolvency professional acting as interim | IBBI Reg No: IBBI/IPA-001/IP-
resolution professional P00059/2017-2018/10137
9. | Address and e-mail of the interim resolution | 605, Suncity Business Tower, Golf Course
professional, as registered with the Board | Road, Sector 54, Gurgaon, Haryana-
122002
alok@insolvencyservices.in
10. | Address and e-mail to be used for | C-100, Block-C, Sector-2, Noida, Uttar
correspondence with the interim resolution | Pradesh-201301
professional jhvsugar@ibcprocess.in
11. | Last date for submission of claims 21% April, 2025
12. | Classes of creditors, if any, under clause (b) | Not Applicable; No class identified yet
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable; No class identified yet
identified to act as  Authorized
Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link:
(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, Kolkata Bench (Court — 1)
has ordered the commencement of a corporate insolvency resolution process of the J H V Sugar
Limited on 07 April 2025 (Order received on 08 April 2025).

The creditors of the J H V Sugar Limited, are hereby called upon to submit their claims with
proof on or before 21 April 2025 to the Interim Resolution Professional at the address
mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA. — N.A.

Submission of false or misleading proofs of claim shall attract penalties.

Aok Kumar Agarwal
[nspdvency Prodessional
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Alok Kumar Agarwal

Interim Resolution Professional - J H V Sugar Limited

IBBI Reg. No: IBBI/IPA-001/1P-P00059/2017-2018/10137

AFA Validity- 315 December, 2025

IBBI Regn Address/Email: 605, Suncity Business Tower, Golf Course Road, Sector 54,
Gurgaon, Haryana-122002/alok@jinsolvencyservices.in

Corresponding Address/Email: C-100, Sector-2, Block-C, Noida, UP-
201301/jhvsugar@ibcprocess.in

Date: 11.04.2025
Place: Gurugram



JHV SUGAR LIMITED (UNDER CIRP)
CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE CREDITORS OF

J HV SUGAR LIMITED (UNDER CIRP)

This corrigendum is issued in continuation of the Public Announcement dated 11
April 2025 in respect of the Corporate Insolvency Resolution Process (CIRP) of J
H V Sugar Limited (CIN: U15421WB1997PLC085863), having its registered
office at Kamlalaya, Centre, 156-A, Lenin Sarani, Room No. 212, lind Floor,
Kolkata, West Bengal - 700013.

The Hon'ble National Company Law Appellate Tribunal ("NCLAT"), vide its order
dated 16 April 2025, had stayed the CIRP. Subsequently, vide its order dated 30
June 2026 (received by the Interim Resolution Professional on 01 July 2026),
the Hon'ble NCLAT vacated the stay. Accordingly, the CIRP has resumed.

All creditors who could not submit their claims during the period of the said stay
are requested to submit their claims, along with supporting documents, in the
forms under the prescribed Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016.

The revised last date for submission of claims is 14 July 2026. Claims may
be submitted by electronic means at jhvsugar@ibcprocess.in or by post to
C-100, Block-C, Sector-2, Noida, Uttar Pradesh -201301.

-sd-

Alok Kumar Agarwal

Interim Resolution Professional - J H V Sugar Limited
IBBI Reg. No: IBBI/IPA-001/I1P-P00059/2017-2018/10137
AFA Validity- 30 June, 2027

IBBI Regn Address: 605, Suncity Business Tower,
Date :04.07.2026 Golf Course Road, Sector 54, Gurgaon, Haryana-122002

Place : Gurugram Email: alok@insolvencyservices.in
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PRABHA ENERGY LIMITED
Corporate Identity Number: L40102GJ2000PLCOSTT16
Registered & Corporate Office: 124, Abhishree Corporate Park,

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, tis not possible o verify its contents. The Indiian
Express (P) Limited cannotbe held responsiblefor such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising inits newspapers or Publicafions.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or

J HV SUGAR LIMITED (UNDER CIRP)
CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE CREDITORS OF

J HV SUGAR LIMITED (UNDER CIRP)

Tlhs carrigendum is issued in continuation of the Public Announcement dated
145112025 intespectofthe Gorora Insoivency Hesoluion Procass (CIRP) of
d (CIN: U15421WB1087PLCO8SE wing its registered
Sfice at Kamlalaya, Contrs, 166-A, Lenin Ssran, Room No. 212, lind Fioar,
Kolkata, West Bengal 700013,

The Hon'ble National Gampany Law Appellate Tribunal (NGLAT?), vide its order
ciated 16 April 2025, had stayed the GIRP. Subseguently, vide s orer dated
une received by the Interim Resolution Professional an 01 July 2026),

thie Horvoie NGLAT vacatedthe stay. Accordingly, the CIRP has resumed
Al £r60itors Wha Gould not submil thelr ciaims uring the pérod of tha sald siay
requested to submit their claims, along with supporting documents, in the
forms prescribed undar the I\rso?vency ard Bankuptcy Boag of Inda

T revised lastdate for submission of claims is 14 July 2026 Claims may

e submitied by electronic means at {vsugar@ibeprocess,in or by post to
©-100, Block-C, Sector-2, Noide, Uttar Pradesh 201301.

-sd-

Alok Kumar Agarwal

intorim Resolution Professional - J H V Sugar Limited

1BBI Reg. No: IBBI/IPA-001/1P-PO0059/2017-2018/10137
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B L HASHYAP

B. L. KASHYAP AND SONS LIMITED
(CIN: L74899DL1989PLC036148)
Regd. Off.: 409, 4" Floor, DLF Tower-A, Jasole, New Delhi — 110025
01140500300, 01143058345, Fax: 01140500333
Website:
Notice to Shareholders
Special Window for Transfer and Dematerialisation of Physical Securities

In terms of SEBI Circular No. HO/8/13/11(2)2026- MIRSD-PODIII375012026 dated
anuar 0, 2126 onhecapfond subec e ot e S Window oo

Email:

you wish to oty opportunly,please contact the Company's Registrar and Transfer
. MUFG Intime India Private Linited at their ofice at Nobel Heighis, 1t
,C-1 Block, LSC, Near Savitri M&lrkeL Janakpuri, New Delhi-110058 Phone:
un.agaunnn mpms the.

Opp Swagat BRTS Bus Stop, Ambli-Bopal Road, Bopal,

Ahmetabad - 330058, Gujaral, India. Phone: 02717-488611

Contact Persan: hirs. Nikta Agarwalla

Company Secretary & Gompliance Offar
- Website:

Email;

NOTICE FOR THE RECORD DATE FOR SECOND AND
FINAL CALL ON PARTLY PAID-UP EQUITY SHARES OF THE COMPANY

‘The Baard of Directars of the Company has approved the issue of Equity shares on
Rights basis in its Mealing dated December 26, 2025.

Interms of the Letter of Offer dated March 05, 2026, the Rights Issue Commitiee of
the Board of Directors of fhe Company atits meefing held on Friday, July 03, 2026,
has approved and fixed Thursday. July 09, 2026, a6 the record date {Second and
Final Call Record Diate) for the purpose of determining eligibie shareholders of
partly paid-up equity shares Lo wham the Second and Final call nolice for the
‘paymentof T47,52 per Rights Equity

and T 47.19 towards premium) i.2., 33% of the Issus Price of 2 14800 would be

202610
February 04, 2027 This feciy i Iy if e trancfer deeds wore lodged priorfo | | 5201, The intimation of the said record date has also been disseminated to BSE
April 1,2019; yin Incase| |Limited and National Stock Exchange of India Limited, L., the Stock Exchanges

Further, detalls in relation o the Second and Final Call, will bie included in the Call

T yglveni fapplicaty i Companis 013
‘s amended and Secunfies and Exchange Board of India (Listing Obiigation and
Disclosure Requirements) Regulations, 2015 s amended

otherwise acting on an advertisement in any manner
whatsoever,

|BBI Regn Address | Email: 605, Sunclty Businass Tower,

The eligible shareholders are requested to submn me lransfer deeds and fumish

AFA Validity- 30 June, 2027

Al capitalized terme used and not defined herein shall have the same meaning

locked in for one year from the date of registration of transfer, in accordance with SEBI

etter of Off

te :04.07.2026  Golf Course Road. Secter 54, Guigaon, Haryana- 122002 cked
Placa : Gurugram | ok@insolvencysrvices in | |guidelines. For Prabha Energy Limited
ForB.L.KASHYAP AND SONS LIMITED On behalf of Board of Dmm;d?
SDI- -
Date: July 3, 2026 PUSHPAK KUMAR | | Date : July 04, 2026 ) Mikita Agarwalla
Place: New Delhi VP & COMPANY SECRETARY | | Place : Ahmedabiad Cotnpany Secretary & Campliance Offcer

ADON AGRO

COMMCOIES LaaTED

Formerly known as Adon Agro Commodities Private Limited
CIN: U51390MH2022PLC375413

Adon Agro Commodities Limited was originally incorporated as Adon Agro Commodities Private Limited on January 24, 2022, under the Companies Act, 2013, with the Registrar of Companies, Mumbai.
Itwas subsequently converted into a public limited company under the name Adon Agro Commoities Limited on January 19, 2025. Headquartered in Navi Mumbai, Maharashtra.
For further details, please refer to the section tifled "History and Certain Corporate Matters® on page no. 237 of this Prospectus.
Registered Offce: ifce No. 15029, 1 for Aksnar Busness Par,Plot No.3, Sectr 25, Jrta Marke Road, Vas
Tel No.: 022 - 6501 1773; Em:

Navi Mumbai - 400703

Websi
Contact Person: M. Snelal Gajanan Mhatr. Gompany Secroary & Gomplance Offcer

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA,

ADON AGRO COMMODITIES LIMITED

OUR PROMOTERS: MR. NARAYANSWAM
AND MRS. JIGISHA NARAYANSWAMY
Our company has filed the Prospectus dated July 02, 2026 with ROC and thereafter with SEBI and the
Stock exchange and Equity Shares are Proposed to be listed on SME Platform of BSE Limited.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON SME PLATFORM OF BSE LIMITED (BSE) IN
COMPLIANCE WITH CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE
|OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018

BRIEF DESCRIPTION OF BUSINESS

[The Company operates in the agro-commodity trading and processing sector, primarily engaged in
sourcing, importing, processing, packing and distributing dry fruits, nuts, seeds and beries. Its product
portfolio includes almonds, walnuts, pistachios, raisins, dates and other allied products. Products are
[sourced h as the UAE, Afghanistan, Chile, the USA
[and Sri Lanka. The Company sells products in bulk to B2B customers and also markets processed and
packed products under its propristary brand, *Hunger Nuts,” across wholesale, retail and D2C channels.
Its distribution network includes APMC Navi Mumbai, intermediaries, third-party distributors, e-commerce
platforms and large-format retail stores, The Company follows intemal quality control processes to maintain
product standards and cater to the increasing demand for nutsitious food products. During FY 2025-26, it
[commenced processing operations and shifted to an expanded facillty in Mahape, Navi Mumbai, enabling
[enhanced processing capacity, machinery installation and storage for value-added operations.

INITIAL PUBLIC ISSUE OF 62,90,000 EQUITY SHARES OF 210 EACH (‘EQUITY SHARES") OF ADON
[AGRO COMMODITIES LIMITED (‘AACL" OR THE “COMPANY") FOR CASH AT A PRICE OF R 70
PER SHARE (INCLUDING A SHARE PREMIUM OF 260 PER EQUITY SHARE) (THE ‘ISSUE PRICE"),
[AGGREGATING TO 2 4,403.00 LAKHS (“THE ISSUE"), OF WHICH 3,16,000 LAKHS EQUITY SHARES
OF 10 EACH WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE
["MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION
PORTION ie. ISSUE OF 59,74,000 LAKHS EQUITY SHARES OF 10~ EACH IS HEREIN AFTER
REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 27.33%
[AND 25.95%, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF THE
COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS Rs. 10/- AND ISSUE PRICE IS Rs. 70

ENKITKRISHNAN, MR. SHUBHAM RATAN SHARMA

THE ISSUE PRICE IS 7 TIMES OF THE FACE VALUE OF THE EQUITY SHARE
ANCHOR INVESTOR ISSUE PRICE: NA|

BID/ ISSUE OPENED ON: June 29, 2026

RISK TO INVESTORS: Summary description of key risk factors based on materiality

Substantial portion of our revenues has been dependent upon few customers, with which we do
not have any firm commitments. The loss of any one or more of our major customers would have a
material adverse effect on our business, cash flows, results of operations and financial condition

2. We have competition from various organized and unorganized local suppliers which could results in
the loss of market share and impact on our net revenue and profitabilty

3. The procurement and storage of our products, spoilage and damage to such products or any con-
tamination in our products are subject to regulatory action and damage our reputation and have
adverse effect on our business results in operations and financial conditions

4. Our Company is involved in a pending writ peition before the Hon'ble Bombay High Court regarding
the alleged undervaluation of imported goods, which may result in a significant financial liabilty of up
to Rs. 444.45 lakhs including potential differential duty, penalty and redemption fines.

5. We are exposed to various costs, including shipping charges, transportation fees and warehouse
expenses, which can impact our overall operational expenses and profitability

6. Substantial portion of our revenue is generated from trading activities, which depends on third par-
ties for sourcing the products.

7. Increases in customs duties and import tariffs on raw dry fruits pose a financial risk, as unexpected
rises in these levies could negatively impact our profitability and cash flow

8. We are exposed to counterparty credit risk, and any delays or non-receipt of payments could nega-
tively affect our operational results and financial performance

9. The company's business is dependent on certain suppliers and the loss of one or more of them
would have a material adverse effect on the business. Also, we do not have any long term agreement
‘with our suppliers.

10. We lack backward integration in our dry fruits trading and pr
to supply chain risks, and our inability to meet evolving traceat
adversely affect our operations

Details of suitable ratios of the company for the latest full financial year
1. Price Earning (P/E) Ratio in relation to the Price Band of Rs. 66 to Rs. 70 per Equity Share of Face
Value of 10/- each fully paid

sing business, which exposes us
and food safety standards could

Share Gapilal of the Company (calculated based on the pre-issus capilal before such ransaction(s) = No.of || Nomberof] %] TomiNo.| %t T o
and excusing employeestock opions granted but ot vestd), in  singl ransacion or mulipe F Sharos | applications | total | of Shares | total iy | aliotoee 5, |[SFanered
ransactions combined together over a span of rolling 30 days, are s follows: epaed e s et Shacec || Epplcasis | aascafadi
Since there are no secondary salel acquisition of shares of our Company during the 18 months to aicss) e Alotted per i
report, hence reporting under Clause (b)" shall not be applicable i) e )

) Price per share based on the last five primary or secondary transactions
Since there are transactions to report under 8 (a), the details of issuance of Equity Shares or 1 6000 78| 89.66 468,000 | 8041 101 468,000
convertible securmes during the 3 years preceding the date of the Prospechus based on last 5 . | 6,000
primary or second: 2 8000 T s 8000| 137 11| 8000
Chares through ofo for sle 1 150 or Snereholders naving he 1ghts 1o nominals priv 8000
the Board of the issuer company, are party to the transaction), irrespective of the size of the 3 10000 I R o0 172 1 o0
transactions is not applicable. 10,000
Sr. | Dateof | No.of | Face | Issue | Nature of | Nature of Total 3 2000 TR 2000|206 1| 1200
No. | allotment | Shares | Value | Price | Allotment | Consideration | Consideration 12,000
{Rs in hundreds) 5 14000 6| 6% 84000 1443 11| s4000
NA 14,000
5. The Issue Price is 7 times of the Face Value of the Equiy Shares. Total 8710000 582,000| 100.00 562,000
“The Issue price of Rs. 70 per share for the Public Issue s justified in view of the abx . The
investors may also want o perse the Risk Faclors and Financials of the Company including important Please Note: Unsubscribed portion of 402,000 Equity Shares have been spilled over to NIB above 10
profiability and retum ratios, as set out in the Financial Statements included in the Prospectus to have Lakns Category. ) ol Reiocti
more informed view about the investment proposition. The Face Value of the Equity Shares is Rs. 10 3 Allotment to Non-Institutional Investors- Above Rs.10 Lakns (After Technical Rejections)
per share and the lssue Price s 7 fimes of the face value | The Basis of Allotment to the Non-Insfitutional Investors, who have Bid at cut-off Price or at or above:
the Issue Price of Rs. 70/~ per Equity Share, was finalized in consultation with BSE Limited. The:
PROPOSED LISTING calegory has been subscribed o the extent of 1.23895. The total number of Equity Shares Allotted
This Issue is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities in this category is 2,896,000 Equity Shares (Includes spilled over of 402,000 Equity Shares from NIB
Contracts (Regulation) Rules, 1957, as amended (the “SCRR") read with Regulation 229 of the SEBI Above 2 Lakhs up to 10 Lakhs Category and 528, 000 Equﬁy Shares from Individual Investor Category
ICDR Regulations and in compliance with Regulation 253 (1) and 253 (2) of the SEBI ICDR Regulations (i.e., Total of quity Shares)) to 57 ts. The details of the Basis of Allotment
read with SEBI ICDR (Amendment) Regulations, 2025, wherein not more than 50.00% of the Net Issue of the said category is as under:
shall be available for allocation on a proportionate basis to Qualfied Insttutional Buyers (‘QIBS) (e o Norof | Namberof| %] TomlNe.| %t Noof | Rationof | Total No
QIB Portion"), provided that our Gompany in consultaton with the BRLs may allocate up to 60.00% of o s mepmcstion | |Rtcce | Mt srarss (Mt Equity | allotiessto | _of sharss
the QIB Portion to Anchor Investors on a discretionary basis (*Anchor Investor Portion"), of wiich, 40% e || ] applied Shares | applicants | _alocated!
shall be reserved in the following manner, (i) 33.33% shall be available for allocation to domestic Mutual e i Alotted per allotied
Funds, and (ii) 6.67% shall be available for Life Insurance Companies and Pension Funds, subject to S o (it
valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds n
at or above the Anchor Investor Allocation Price. In the event of under-subscription in (i) above, the 1 16000 45| 7895 720000 2007 12,000 1:1] 540000
allocation may be made to domestic Mutual Funds. In the event of under- subscription or non-allocation 2000]  42:45] 84000
L In;est:r ﬁom)o:'l,Nih‘e glasla;c: Eqnl;n; shares su?}‘ oo aaced o he QrI‘B Portion (oher than 2 20000 R 2000|056 16,000 T 16,000
e Anchor Investor Portion, et ortion”). Further, 5.00% of the Net ortion shall be available
for allocation on a proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion 3 36000 1) 175 36000 | 100 30,000 | 1 30,000
shall be available for allocation on a proportionate basis to all QIB Bidders, other than Anchor Investors, 4 54000 1 trs 54000 151 44000 T 44000
including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, ifthe 5 701000 T s tao0| 2% 000 o )
aggregate domand from uual Funds is ess than 5.00% of e Not QIB Portion, he balanc Equiy - ¢ -
ble for allocation in the Portion will be added & NetQIB Portion s 128000 i 128000 357| 102,000 1] 102000
for prupumuna«e allocation to QIBs. Further, the SEBI ICDR Regulations read wih SEBI ICDR (Amend- 7 142000 1| 15| 142000 3g6| 112000 1:1] 112000
ment) Regulations, 2025, states that not less than 35% of the Net Issue shall be available for allocation 3 143000 2 351| 2s000| 803| 114000 Tl 228000
applies for pplication size. Not less than 15% of the Net Issue shall =
flocation to N i f which one-third of the Non-Institutional Portion 200 K, 2000
will be available for allocation to Bidders with an application size of more than two lots and up to such lots 9 182000 1175  182000] 507| 144000 1] 144000
a§|eq'uwa|l|em :0 m:l er\OdI‘: than 'Zhﬂ) .00 Llakh‘s and Mo—f[hlrds ?:‘ meZN1°L)nZ)IES|.l“:=°nal:DmDn will be avall- 10 214000 1 1.75 214,000 59 170,000 1:1 170,000
able for allocation to Bidders with an application size of more than akns and unde =
in either of these two sub-categories of Non-Institutional Portion may be allocated to Bidders in the 1 280000 1] 178 280000 | 780| 222000 A1) 222000
other sub-category of Non-Institutional Portion. Subject to the availability of shares in non-institutional 2 | 1420000 1]t taz0000] sass | riie0o0] 1:1] 1,118,000
investors' category, the allotment to each Non-Instiutional Investors shall not be less than the minimum TOTAL 57 10000 3588000 | 100.00 2696000
application size in Non-Institutional Category and the remaining available Equity Shares, if any, shall be
allocated on a proportionate basis in accordance with the conditions specified in this regard in Schedule MNote: 1 additona lt of 2000 shares each has been allocated o Calew‘es 16000 & 144000 in the
XIll of the SEBI (ICDR; (Amendment) Regulations, 2025. All Potential Bidders, other than Anchor Inves- ratio of 42:45
the Issue by m utilising the lication Supported by Blocked | 4) Allotment to QIBs excludmg Anchor Investors (After Technical Rejections)

tors, dator
Amount (7 ASBA') rocese by providing dotaisof hei respectve ASBAACooUN (a5 Gefned hereinafien
in which the corresponding Bid Amounts wil be blocked by the Self-Certified Syndicate Banks (‘SCSBs")
or under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor In-
vestors are not permilted to participate in the Issue through the ASBA process. For details, please refer
to the chapter titled “Issue procedure” on Page 373 of Prospectus. The investors are advised to refer to
the Prospectus for the full text of the Disclaimer clause pertaining to BSE. For the purpose of his lssue,
the designated Stock Exchange will be the Bombay Stock Exchange of India Limited. The trading is pro-
posed to be commenced on or before July 06, 2026 Subject to the receipt of lsting and trading approval
from the BSE SME ('BSE SME").

SUBSCRIPTION DETAILS
The Issuer received 777 Applications for 8,424,000 Equity Shares (before technical rejections) resulting
in 1.34 times subscription (including reserved portion of market maker). The details of the Applications

Te figures disclosed above are based on the Restated Financial Statements of the company.
Net worth is computed as the sum of the aggregate of paid-up equity share capital, all reserves.

s (PIE) R at the Fioor | (PIE) RaioatthoGap | [°0eved I 1 Issue fiom various categores are a5 under (vefore fechnicl efecons) Deta of the
Price (number of times) | Price (number of times) e :
PIE ratlo based on the basic and diuted 2.74 291 sr. [ Category Number of | Number of | Equity shares | No. of times [ Amount (rs)
EPS, s at FY 2024-25 No. applications | equity shares | reserved as per | subscribed
PIE ratio based on the weighted 548 582 Sppllec P prospackls (times)
o e a1 EY 200425 e testnta . : 1| Individual investor 627| 2,508,000 2,950,000 0.85 | _175,364,000.00
2| Noninstiutional 88 568000 984,000 080| " 41,160,000.00
2. NetAsset Value (NAV) per Equity Share vestors (more than
Financial Year NAV- 0.2 million and
As on March 31, 2025 40.57 uto X1.millan)
it on March 31, 2024 1650 3| Nornsitutional 57 3588000 1,966,000 183 | 251,160,000.00
investors (above 31
‘As on March 31, 2023 25.95 millon)
For the period ended January 31, 2026 (not annualised) 58.54 4 | Qualified institutional 4 1,424,000 64,000 22.25| 99,680,000.00
Net Asset Value per Equity Share after the Issue at Floor Price 33.99 bidders
Net Asset Value per Equity Share after the Issue at Cap Price 35.08 5 | Market maker 1 316000 316,000 1.00 | 22120,000.00
Issue Price 70 Total 77| 8424000 6,290,000 1.34]_589,484,000.00
&) NAV (book value per share) = N divided by number of sh ftstanding at the end of the ~Final Demant

A summary o! the final demand as per BSE as on the Bid/ Issue Closing Date at different Bid prices is as
under:

Allotment to QIBs, who have bid at the Issue Price of Rs. /- per Equity Share or above, has been done
on a proportionate basis in consultation with 8SE Limited. This category has been subscribed to the.
extent of 18.73684 times of QIB portion. As per the SEBI Regulations, Mutual Funds were Allotted Nil
of the Equity Shares of QIB Portion available and other QIBs and unsatisfied demand of Mutual Funds.
were Allotted the remaining available Equity Shares i.e., 76,000 Equity Shares (i.e., Includes spilled
over of 4,000 Equily Shares from QIBMF Category and 12,000 Equily Shares from Individual Investor
Category (.., Total of 16,000 Equity Shares)) on a proportionate basis. The total number of Equity
Shares Allotted in the QIB Portion is 76,000 Equity Shares which were allotted to 2 successful QIB
Investors. The category-wise details of the Basis of Allotment are as under:

[Category [FisiBanks | mFs | 1cs | nFcs | AF | Fe | o | ToraL |
e | - | - [ - 1 - | - [ - ] om0 | 600 |

Allocation to Market Maker (After Technical Rejections & Withdrawal): The Basis of Allotment

to Market Maker who have bid at Issue Price of 70 /- per Equity Shares or above, was finalized in

consulaion with BSE Limited. Th category was subscrbed 1.00000 Equly Shares the otal number
of sh

ot is 1 Equity Shares. Th of the Basis of Allotment
are as under:
E3 No.of | Numberof| %to| TotalNo.of|  %to| No.of Equity| Rationof| Total No.
No. | sh icati total | Shares applied | total hares | allottees to | of shares
applied for | received h Alotted per | applicants | allocated/
(Category category Applicant allotted
wise)
T 316000 1] 10000 316,000 _100.00 316,000 1] 316,000
TOTAL 1] 10000 316,000] 100,00 316,000

Note: All capitalized terms used and ot defined herein shall have the respective meaning assigned to
them in the Prospectus dated July 02, 2026 (‘Prospectus’).

The details of the allotment made would also be hosted on the website of the Registrar to the Issue, KFIN
TECHNOLOGIESLIMITED at www.kfintech.com

All future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full
name of the First/Sole applicants, serial number of the Application Form, number of shares applied for and
Bank Branch where the application had been lodged and payment details at the address of the Registrar’
given below:

KFIN TECHNOLOGIES LIMITED

301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastri Road,

Company (calculated based on the pre- Issue capital before such transaction(s) and excluding
employee stock options granted but not vested), in a single transaction or multiple transactions.
combined together over a span of 30 days.

“The price per share of our Company based on the secondary sale / acquisition of shares (equity
| convertible securities). The detals of secondary sale / acquisition of whether equity shares or
convertible securities, where the promoter, members of the promoter group, selling shareholders,
or shareholder(s) having the right to nominate director(s) in the board of directors of the Company.
are a party to the transaction (excluding gifts), during the 18 months preceding the date of the
Prospectus, where either acquisition or sale is equal to or more than 5% of the fully diluted paid up.

£

Please Note: Unsubscribed portion of 540,000 Equity Shares have been spilled over to QIB Others
and NIB above 10 Lakhs Categories in the ratio of 1.07: 49.38.
Allotment to Non-Institutional Investors- Above Rs. 2 Lakns and Upto Rs.10 Lakhs (After Technical
Rejections)

The Basis of Allotment to the Nor-Institutional Investors, who have Bid at cut-off Price or at or above
the Issue Price of Rs. 70/~ per Equity Share, was finalized in consultation with BSE Limited. The
category has been subscribed to the extent of 0.59146. The total number of Equity Shares Allotted
in this category is 582,000 Equity Shares to 87 successful applicants. The details of the Basis of
Allotment of the said category is as uny

8

X " @ - Sr.| BidPrice No. of Equity % to Total Cumulative Cumulative .
created out of the profits, securities premium account received in respect of equily shares and | & et Crame % of Total | Nav Pada, Kurla (West), Mumbai — 400070, Maharashtra, India
debit or credit balance of profit and loss account = Tel: 491 9177401071
b) Issue Price per Equity Share has been determined by our company in consultation with the BRLM 1 |66 106,000 0.85 106,000 0.85 Email: aacl.
. 2 |67 26,000 021 132,000 1.06|  Investor Grievance Email
3. Comparison of Accounting Ratios with Industry Peers Contact Poraon: Mr. Murali Kachrn
The following peer group has been determined on the basis of companies listed on Indian stock | 3|8 56,000 045 188,000 AL 7PLCA44072
exchanges, whose business profile is comparable to our businesses — 4 |69 24,000 019 212,000 170]  websi o
Name of the Company CMP*| Basic| Face| PI/E| RoNW|NAVPer Silir0 12,262,000 98.50, 12474000 100.00}]  ses1 No.: !
EPS (?) | Value (?) | Ratio* (%) | Share Total 12,474,000 100.00 On behalf of Board of Directors
—— FOR, Adon Agro Commodities Limited
Adon Agro Commodities Limited” | 1000 537 291|8436%| 4057| The Basis of Allotment was finalised in consuitation with the Designated Stock Exchange, being BSE Sdi-
Listed Peers. ﬂ"“:ﬁo :;' e(s{';r I-::j'_v 202;:“ estors (A Technical Reecions) Place: Mumbai Ms. Snehal Mhatre:
ividual Inve ter Techni i i
Leo Dry Fruits & Spices Trading 55| 1000 575| 957 1668%| 3559 The Basis o Allolment 1o e Indhicual Investors, who have BId at cut-of Price or ator above the o0 * 03207 Company Secretary & Gomplance Oficer
Limited Issue Price of Rs. 70/- per Equity Share, was finalized in consultation with BSE Limited. The category  THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE
Proventus Agrocom Limited 1200| 1000|1050 114.29| 5.86%| 377.12 has been subscribed to the extent of 0,81757 times. The total number of Equity Shares Allotted in this  MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS PROSPECTS OF ADON
Krishival Food Limited (Formerly 308.00|  10.00 6.07| 50.74| 4.08%| 63.55 C?:Egmy;s 2,420,000 Equity Shares to 605 successful applicants. The details of the Basis of Allotment  AGRO COMMODITIES LIMITED.
E”‘:[:;’;as Empyrean Cashews of the sald category Is s under: T ADON AGRO COMMODITIES LIMITED is proposing, subject to applicable statutory and
) Sr. | No. of Shares No.of | % of Total No. %to | No.of Equity | Ratio | Total No. regulatory requirements, receipt of requisite approvals, market conditions and other considerations,
4. Weighted Average Cost of Acquisition (WACA), Floor Price and Cap Price No. Applied for | Applications | Total of Shares | Total Shares. of shares to make an initial public offer of its Equity Shares and has filed the Prospectus with the Registrar of
a) The Price per share of our Company based on the primary/ new issue of shares (equity / convertible (Category | Received applied in Allotted per allocated/ Companies, Mumbai on June 02, 2026 and mereaner ‘with SEBI and the Stock Exchange The Prospectus
securties). wise) each category Applicant allotted | | is available on the website of BSE SMI
There has been no primary issuance of Equity Shares (excluding shares issued under ESOP/ T 4000 605 10000 2420000] 100.00 4000 1:1] 2420000 |ipo and is available on the websites o e BRLN 1 rp.com Any potential investors
ESOS and issuance of bonus shares), during the 18 months preceding the date of this Prospectus, TOTAL 505 (10000 | zaz0000] 10000 5o | houkd note tha investment i equity shares Invoives a igh degroe ofrisk and for details relating to the
where such issuance is equal to or more than 5% of the fuly diluted paid-up share capitel of the same, please refer to the Prospectus including the section titled “Risk Factors” beginning on page 34 of

the Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933,
as amended o any state securities laws in the United States, and unless so registered, and may not
be issued or sold within the United States, except pursuant to an exemption from, or in a transaction
not subject to, the registration requirements of the Securities Act, 1933 and in accordance with any
applicable U.S, State Securities laws. The Equity Shares are being issued and sold outside the United
States in ‘offshore transactions' in reliance on Regulation *S" under the Securities Act, 1933 and the
applicable laws of each jurisdiction where such issues and sales are made. There will be no public
| offering in the United States.

Kolkata




